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(a) whether there is any propo al unaer 
Government's consideration t. b r i n g  
prohibition under Concurrent List by Lending  
the  Constitution   j   and 

(b) If so, the time by when it is likely to   
be   amended ? 

THE      MINISTER   OF   STATE   IN 

RENU GUHA)  : (a) No, Sir. (b) 

Does notarise. 

IMPORT     OF     GROUNDNUT     OIL
 

j 
r>R      (MRS.)    MANGLADEVI 

TALWAR     VTdMbe  Minister of FOOD 
ASD AGRICULTURE  be  pleased to 
state : 

t*\ whether      Government  propose   to 
Jpl-tgroundnut oil from foreign countries 
this year ; and 

(b) if   so,   the   details   thereof 
THE      MINISTER   OF   STATE   IN \?  ^TMTITRY OF FOOD,    AGRI- THE    MINISTRY  u*  r , 

CULTURE,     GOM^OVOPERATION 
SSASIISB SSNDE1R (a) and 
h^TheVfis no proposal to import Ground- 
nuloKmVeign    countries th.s year. 
^BTTING    UP OF AGRO- 

tDlSTRICT-WISE      SETTING       
L, INDUSTRIFS       IN       

THL       ^ 
, - euKT R P- KHAITAN : Will 

.Hr^S'o^OODANDAGRICUL- 
TURE     be     pleased  to state   . 

(a) whether there is anyproposal under 
^XS^sT'ETw^bSs 8 
SPSSSTS develop and promote agri- 
cultural production ; 

(b) if so, the types of agro-industries 
proposed   to   be   set   up    ; 

(c) whether there are any agro-industries 
functioning,     in  the  country   ,  and 

(d) if so, how many and of what type, 
and   wher^   these   are   located    ? 

THE     MINISTER   OF   STATE   IN Tli  
WIMISTKY OF FOOD,    AGRI- 

^°H™E AN^"EB °H°NDE)   '  W 
and (b) No1Sir:^__^ ____________________  

-iTr^fS^rTthT^nd: December 1968. 

(c) and (d) So far 12 Agro-lndustnes 
Corporations have been established in the 
States of Andhra Pradesh, Assam, Bihar, 
Haryana, Maharashtra, Madras, Punjab, 
Orissa, Mysore, U. P., Kerala and West 
Bengal at State level with jurisdiction over 
the entire State. These are all Government 
Companies and the State Governments and 
the Central Government are the share holders. 
The main functions of these Corporation  are : 

(i) promote and execution of industries 
having a bearing on production 
preservation   and   supply   of  food   ; 

(ii) enabling persons engaged in agrie 
cultural and allied pursuits to own th-
means of modernising their operations; 

(iii) distribution of agricultural ma-
chinery and implements as well as equip-
ment pertaining to processing, dairy, 
poultry, fishers and other industries 
connected   with   agriculture   ; 

(iv) undertaking or assisting in the 
efficient distribution of inputs for 
agriculture ; and 

(v) providing technical guidance to 
farmers and persons concerned with agro-
industries with a veiw to enabling efficient   
conduct   of   their   enterprise^ 

12 NOON 
CALLING ATTENTION TO A  MATT-
ER OF URGENT BPULIC IMPOR-
TANCE 

REPORTED STATEMENT BY MR. SKACHKOV, 
CHAIRMAN, STATE COMMITTEE OF THE U. 

S. S. R. FOR FOREIGN ECONOMIC 
RELATIONS REGARDING POOR PER-

FORMANCE OF THE HEAVY ENGINEERING 
CORPORATION, RANCHI 

SHRI     DAHYABHAI     V.     PATEL 
(Gujarat)   : Mr. Chairman, Sir, with your 
permission, I rise to call the attention of the   
Minister   of Industrial   Development and   
Company   Affair-s   to   the   reported 
observation   of   the   Soviet   Minister   for 
Foreign Economic   Relations, Mr. Skachkov,    
that want of co-ordination between various 
Ministries  of the Government  of India was 
responsible for poor performance of  the   
Heavy   Engineering   Corporation, Ranchi,    
and that it could run as a profitable  unit only 
after it was  loaded  to capacity production. 
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THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI FAKHRUDDIN 
ALI AHMED)   : Sir_____  

SHRI N. PATRA (Orissa) : Sir, on a point 
of order. I want to know how these    questions    
are    being    admitted. 

MR. CHAIRMAN : You can discuss it in 
the Chamber. 

SHRI N. PATRA : Is it so impor 
tant ? An ordinary matter is being admitted 
for the Call Attention Motion. I do not 
think ___ 

MR. CHAIRMAN : You can come and   
discuss   with   me   in   the Chamber. 

SHRI FAKHRUDDIN ALI AHMED: Sir, a 
Soviet Delegation headed by H. E. Mr. S. A. 
Skachkov, Chairman, State Committee of the 
U.S.S.R, for Foreign Economic Relations is at 
present in our country. The Delegation arrived 
on the 27th November, 1968, and after 
preliminary discussions in New Delhi, visited 
Ranchi, Bokaro and Bhilai and are, at present, 
having discussions regarding the present 
working of some of the Soviet-aided industrial 
undertakings in the country. These discussions 
have covered various aspects of working of 
some of the plants including the Heavy 
Machine Building Plant of the H.E.C. Ranchi 
and the different measures necessary to ensure 
the optimum utilisation of these plants. In this 
connection, the question of adequate orders on 
this and other machine-building units besides 
other Soviet-aided projects in the Public 
Sector, to utilise fully the capacities in these 
plants has also been discussed, along with 
various other measures necessary to ensure 
rapid build-up of production and increased 
productivity, so that these units yield adequate 
financial returns. 

The news item in "The Hindustan Times" of 
11 th December, 1968 on this subject which is 
within the mind of the hon. Member is not a 
wholly correct version of the discussions held 
with the Soviet Delegation and is hence apt to 
mislead. These discussions are still going on 
and will   continue   into   the   next   week. 

SHRI DAHYABHAI V. PATEL : May I ask 
whether ihe Minister from the Soviet Union 
pointed out what we have been pointing out 
repeatedly to Govern ment that it is their 
inefficient management, their want of co-
ordination,    their 

antiquated methods, their total absence of cost-
consciousness which do not allow them to 
stand on their own legs and it is their dogmatic 
planning that is responsible for these plants 
running in this way needing more and more 
capital and not paying any return ? 

SHRI FAKHRUDDIN ALI AHMED : May 
I say that I do not know where from the hon. 
Member got this word and so far as I am 
concerned... (Interruptions).... they have 
neither used the word 'inefficient' nor used the 
word 'antiquated'. What they have said is that 
these plants are sophisticated plants which 
require time to develop. But at the same time 
work should be provided to these plants so that 
the idle capacity may not remain in these 
plants. And for that purpose we have to take 
this into consideration when we consider our 
Fourth Five Year Plan. 

SHRI DAHYABHAI V. PATEL : Sir, Since 
it is obvious from the answer of the Minister 
that the plants do not have enough work at 
least at present and there is a lot of idle 
capacity, is it not very obvious that the 
planning of the plants and the ordering of such 
plants which will lead to surplus capacity in so 
many years, is responsible for the losses that 
the plants are running into and for more losses 
that they may make until they are able to show 
profits ? And that is the important aspect that 
has been pointed out by the Minister from the 
Soviet Union. 

SHRI FAKHRUDDIN   ALI AHMED : 
The hon. Member, I think, is not taking into 
consideration what useful purpose these plants 
are serving. They have brought about, to a very 
great extent, import substitution of basic 
materials which we hitherto were importing 
from outside. It is because of certain changes 
which have taken place during the last few 
years that it has not been possible for us to 
provide the necessary work for these plants. 
But we are hoping that in the next few years 
when the situation improves, it will be possible 
for us to give sufficient work so that the idle 
capacity of these plants may not remain. 

SHRI M. M. DHARIA (Maharashtra) : Mr. 
Chairman, Sir, is the Government aware that 
the machinery required by this country and 
which could be manufactured in these public 
sector undertakings is not ordered from these 
undertakings.   If I   may  say,  the Birla  firms 
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were allowed to import from General Motors 
machinery worth crores of rupees during the 
last five years, and Hindustan Machine Tools 
concern would have required at least three 
years to produce the same machinery. It has 
appeared in the Press that the American 
Adviser who was here has stated that this 
machinery would be manufactured in the 
Hindustan Machine Tools and it would have 
taken them three years. So, instead of placing 
such orders with the Hindustan Machine Tools, 
Governmen L allowed crores worth of imports 
to the Birlas. It is the non-coordination in the 
various Ministries which has caused these 
machines to lie idle. Under these 
circumstances, will the hon. Minister assure 
this House today that whatever could be 
manufactured in this country will not be 
allowed to be imported by any concern 
whatsoever and that there will be a proper co-
ordination between the various Ministries of 
the Government ? 

SHRI FAKHRUDDIN ALI AHMED : Sir, 
it has been my policy to see that so far as 
items which can be manufactured 
indigenously without any assistance from 
outside are concerned, they should have 
preference, and they should not be allowed   to   
be   imported. 

SHRI ARJUN ARORA (Uttar Pradesh) : 
But that is not the policy of your officers. 

SHRI FAKHRUDDIN ALI AHMED : 
Some things might have happened in the past. 
But we will see to what extent these 
difficulties can be overcome so ihat the 
capacity which we have created in our country 
is, first of all, utilised before importing   any   
item   from   outside. 
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SHRI FAKHRUDDIN ALI AHMED : Sir, 
I have already replied that to attribute certain 
statements to our honoured guests will not be 
desirable. He has not said those things. What 
I am pointing out is this. The H. E. C. plant is 
a very sophisticated plant which has been set 
up to manufacture basic items of capital 
goods to set up a plant of one-million ton 
steel plant every year and we have to see that 
not only a decision should be taken but the 
decision should be taken in time because it 
takes two to three years' planning for the 
purpose of producing those things. That is 
why we say that so far as the question of 
steel production is concerned, that is a matter 
under consideration with the Planning Com-
mission as to what extent they can take up 
this work and give the necessary work to the 
H. E. G. in order to remove its idle 
capacity.... 

SHRl BHUPESH GUPTA (West Bengal)    
:   Nobody   here,    I   believe.-.., 

MR. CHAIRMAN : Be patient. 

SHRI     BHUPESH     GUPTA   :   .... 
would ever suggest that we showed any 
disrespect to our foreign guests who came 
here to help us in this matter. But the point 
is.... 

SHRI     DAHYABHAI V.     PATEL   : 
We are grateful to them when they point out 
our faults. 

SHRI BHUPESH GUPTA : I am glad that 
once at least my friend, Mr. Dahyabhai Patel, 
has tended to agree with   the   Soviet    
people. 

SHRI DAHYABHAI V. PATEL : I   am  
willing  to  take  from  any  one. 

SHRI ABID ALI (Maharashtra) : Who 
says he has agreed ? He has not agreed. 

SHRI BHUPESH GUPTA : Let us not 
take it in that spirit. The hon'ble Minister 
should tell us exactly what they said, the 
implications of it by way of helping   the   
Corporation   and   so   on. 

Now I come to the private sector. May I 
know, Sir, if it is not a fact that one, • Mr. T. 
Gupta, from the Jay Engineering of L. Shri 
Ram, was brought there and put in charge of 
the Ranchi Heavy Engineering Industry and 
the gentleman made a mess of it including his 
involvement in communal disturbances and 
he had to be removed. First of all, such people 
should   not   be   broughout.... 

SHRI LOKANATH MISRA (Orissa) : Only 
defeated Ministers should find a place on these 
plants. 

SHRI     BHUPESH     GUPTA   :   You 
go after Biju Patnaiks who go after Lala Shri 
Ram and the Birlas. Since the hon'ble Minister 
has referred to other things, there were some 
wrong things, bad industrial relations due to 
that gentleman who had to be removed. I mean 
Mr. T. Gupta of that particular concern. Is it 
also not a fact— since he has referred to 
policy— that the Hindustan Cables of Asansol 
is being sabotaged ? Orders which should come 
to the Hindustan Cables are being given to the 
Tatas. I should like to know whether the 
hon'ble Minister has not met a deputation from 
the workers of the Hindustan Cables who have 
pointed out as to how that public  sector   
undertaking.... 

MR. CHAIRMAN : That question does not 
arise out of this question. This question refers 
to Ranchi Heavy Electrical Engineering. 

SHRI BHUPESH GUPTA : Sir, you know 
more than I do. All that I say is that it is all due 
to the connections between the monopolists 
and the public sector undertakings where 
directly or indirectly their henchmen put all 
sorts of difficulties. I have just cited one case 
of the Hindustan Cables of Asansol, how it is 
being today sabotaged in order to please the 
Tatas, so that the Tatas can take over the works 
there. They are creating idle capacity. Orders 
are not being placed with. the Hindustan 
Cables. Tatas were being brought in to do the 
work which the public sector undertaking, the 
Hindustan Cables, should do. The hon'ble 
Minister should kindly take us into confidence 
and explain on the subject and tell us a little 
more than what   he   has   told. 

DR. B. N. ANTANI (Gujarat) : Will be ever 
do that ? 

SHRI FAKHRUDDIN ALI AHMED : Many 
of the questions that have been raised are not 
relevant to the issues of the subject matter. So 
far as the question of agreement and 
disagreement between Mr. Dahyabhai Patel 
and Mr. Bhupesh Gupta is concerned, I leave 
them to decide between themselves as to what 
will be the proper thing to do. But I can say 
this much that we are examining all these 
things. When we set up certain units in the 
public sector they have been set up for two 
purposes,   firstly, in   order 
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bring about import substitution, and 
condly, in order to yield revenue for e   
purpose   of increasing   the   resources 
our country. It will be our effort to e that 

whatever work can be provided > the public 
sector will be provided ) that their full 
capacity may be utilised. 

So far as the reference to the previous 
chairman  is  concerned,   I  will  not like 
0 go into this question because he is no 
onger there. But since he has left and 
he present Chairman has gone there, 
[ can say this much that there has been 
:onsiderable improvement in the function- 
ng of this sector. 

SHRI BHUPESH GUPTA : He has not 
answered the other part of the question. What 
about the Hindustan Cables of Asansol ? It has 
imported whereas he has been again and again 
saying that idle capacity will not be created 
and the people will be given work there. Now 
the Hindustan Cables is a case in point. 

MR. CHAIRMAN : This question is not 
involved in this. The Hindustan Cables   need   
not  be   mentioned   at  all. 

SHRI BHUPESH GUPTA : This relates to 
policy and we can speak on it. Why   do   you   
not   get   up  ? 

SHRI FAKHRUDDIN ALI AHMED : May I 
say that I respect your ruling ? Since you have 
ruled it out I did not refer to it. 

MR. CHAIRMAN : I have not ruled out 
anything. But this question need not come into 
this matter. He can put another question about 
it. I must give chance to others because others 
are anxious to   put   their   questions. 

SHRI BHUPESH GUPTA : Is he prepared 
to answer a short notice question? 

MR. CHAIRMAN : There is no question of 
ruling in this matter. The only thing is that this 
question should not come in here. Therefore, 
you can put another question.    We    shall    
look    into    this. 

SHRI  BHUPESH   GUPTA   :   Sir,   If 
1 fail to make you understand whom else 
can I make understand ? 

MR. CHAIRMAN : I am sorry if in our   
opinion I have failed to understand. 

SHRI BHUPESH GUPTA : This is the 
frustration from which I suffer. If I am unable 
to convince such a great man as your goods 
self, how can I make them undertanad ? He 
said that they are helping with indigenous 
material, that they are seeing to it that there is 
no idle labour. All that is good. In that 
connection a question was raised about certain 
Birla concerns. He mentioned this thing and I 
cited a concrete case of the Hindustan Cables 
and even mentioned that some people had 
come and met him and placed papers in his 
hands and pointed out how things are being 
destroyed, exactly things which he would not 
like to happen. Then he should tell is in this 
connection apropos of it as to what he is going 
to do in this matter. 

Now, Sir, you have not given a ruling. Will 
the hon. Minister kindly get    up  ? 

MR. CHAIRMAN : Mr. Bhupesh Gupta, 
you put a short notice question^ 

SHRI BHUPESH GUPTA : All right Sir. 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh)    :   Mr.   Chairman,   may   I   ask 
whether it is not a fact that the philosophy of 
mixed   economy   has   permeated   too much  
in   the  mind  of the  Government of India and 
the honourable visitor from the Soviet Union 
had said that in their expressions    the    
Government    of   India had been pleading for 
the public sector but   in   actual   practice   
they   had   been encouraging the private sector 
in all the remunerative    enterprises    that    
can    be tackled by the public sector ?    Is it 
also not   a   fact   that,   as   indicated   by   
hon. friend, Mr. Rajnarain, the various depart-
ments  of the  Government  of India  are 
working   at   loggerheads   and   contradictory 
to one another ?   Just, for instance, may   I   
know   from   the   hon.   Minister whether it is 
not a fact that Indian Aluminium  was  allowed  
foreign  investment of three  million  dollars  
by  the  Finance Ministry   without   having   
any   consultation   with   the   Industrial      
Development Ministry and there was a row 
over this question     between   the  Industrial 
Development Ministry and the Finance 
Ministry. The highest person in the Finance 
Ministry supported   the    Indian   Aluminium   
case and a foreign investment of three million 
dollars was allowed against ail the interests of 
the   nation,   and   the   hon.   Minister, I   
assert,   has   personal   knowledge   of  it 
because ultimately it was stopped because of 
his    intervention.    Can he deny that 
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-such contradictions are not there in the 
Government of India and because of that the   
public  sector   is  suffering   to-day   ? 

SHRI FAKHRUDDIN ALI AHMED : Sir, I 
would like to appeal to this House that we must 
not attribute to our honou-Table guests what 
they have not said. I would like to acknowledge 
the various kinds of assistance which the Soviet 
Union has given us in setting up some very 
useful projects in our country ; there are no less 
than 27 such projects. And I am sure they 
would not like anything that they have not said 
to be attributed to them. We are discussing very 
frankly and in a friendly manner the vety short-
comings and the very defects and how they can 
be removed ; and the process •of discussion is 
still going on. Now, so far as the other question 
is concerned, I think, Sir, it would not be 
proper for me to reply when I have refused to 
reply to Mr. Bhupesh Gupta's question because  
it  is  not relevant   to  this issue. 

SHRI CHANDRA SHEKHAR : Mr. 
Chairman, Sir, the main point of my question 
was hot what the Soviet experts have said. The 
main point of my question was that the 
philosophy of mixed economy has been 
brought to such a stage that the Government of 
India wittingly or unwittingly are supporting 
the private sector, and the hon. Minister must 
give a reply to that particular question. I gave 
that instance only to elaborate my point. Is the 
hon. Minister aware of such a tendency in the 
Government of India and, if such a tendency is 
there, what steps are being taken to see that the 
public sector is encouraged and the private 
sector does not get an upper band ? That is my 
question. 

SHRI FAKHRUDDIN ALI AHMED : 
Sir, I have said this is not clarification, "but 
wherever such things come to our notice   we   
rectify   them. 

SHRI BHUPESH GUPTA : Sir, what is the 
position  ? Either you allow us. . . 

MR. CHAIRMAN : Not about Indian 
Aluminium. 

SHRI BHUFESH GUPTA : He asked 
something and it should be replied to. 

 

 
SHRI A. G. KULKARNI (Maharashtra) : 

Sir, this is a technical subject but we are 
introducing politics into it. I   do   not   
understand. 

SHRI M. P. BHARGAVA (Uttar Pradesh) : 
May I have from the hon. Minister a list of all 
the sophisticated Russian machinery lying idle 
in the various public sector industries in India 
and the causes as to why they are remaining 
idle ? May I also know what action has been 
taken in this regard and who are responsible for 
keeping these machinery idle ? I am asking this 
question because, according to my information, 
machinery worth several crores of rupees is 
lying idle in various cities of India. 

SHRI FAKHRUDDIN ALI 
AHMED : I have not got that list now. But 
here I must point out that I do not think there is 
any question of allowing machinery to remain 
idle. They have been set up. They have not 
been fully utilised because of our resources 
difficulties, because of the programme which 
we had anticipated to execute during Ihe 
Fourth Five-Year Plan having had to be altered 
and so many other things. 

SHRI M. P. BHARGAVA : Will the hon. 
Minister give us a statement of all the Russian 
machinery lying idle before the session  ends ? 

SHRI FAKHRUDDIN ALI AHMED : It is 
not a question of the machinery lying idle. 
They have been set up; the units have been set 
up. It is a question of idle capacity. If the hon. 
Member wants, we would place a statement as 
to what is lying idle. 

MR. CHAIRMAN : A statement may be 
placed. 

SHRI LOKANATH MISRA : I would like 
to have from the hon. Minister a clear-cut reply 
to n.y clear-cut questions. I do not want him to 
create confusion when he is unable to reply to 
a question. Kindly, for God's sake, do not 
create confusion. If you do not have the facs, 
kindly tell the House "I do not have them." 
Now, I would like to know whether the expert 
from    Russia has conveyed to hirn 
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[Shri Lokanath Misra] his feelings about 
certain inefficiencies in some of the projects for 
which Russian help has come to us, and 
whether he has said that because of this 
inefficiency the full capacity could not be used. 
That is number one. Number two, I would like 
to know whether he has said that there has been 
too much of centralisation of power and 
therefore, easy functioning of the plants has not 
been possible and, therefore, production has 
been impeded. Number three, I should like to 
know whether he has said that because many of 
the plants here do not maintain the standard 
specifications, the products are not getting good 
market. They must maintain the standard speci-
fications. Is it because they are not maintaining 
them, they are finding it difficult to sell in the 
world market? Here they have a monopoly. It is 
not a question of the Indian market. You do not 
want to sell in India only. So, I would like to 
know whether there has been some comment 
from the Soviet expert on these three points. 
Even if he has not commented, kindly do not 
say "He has not said anything", because we do 
not know, I do not know and the Chairman 
does not know what he has conveyed to you; 
you might also be withholding certain facts, 
kindly tell us whether these things exist and it is 
because of this that the projects cannot go on as 
fruitfully as they should. 

SHRI FAKHRUDDIN ALI AHMED : Sir, I 
have already pointed out—I do not know why 
the hon. Member is again repeating this 
question—that the word "inefficiency" has not 
been used by our guest. So far as the third 
question is concerned, about maintaining 
standards and so on, that has also not been 
raised in our discussion. So far as the question 
of giving the units autonomy and giving 
authority to the lower persons is concerned, 
that matter is under discussion. 

SHRI M. R. VENKATARAMAN (Madras): 
Mr. Chairman, Sir, I want to ask in respect of 
two points in my question. Firstly, in relation, 
to the plant and the factory itself. I understand 
there is a lot of indifference in attendance and 
administration on the part of the bureaucracy. 
Some officials hardly stay for two or three 
hours. It appears there are some machines to 
record the time as to when they come and go 
and it appears forty such machines have been 
deliberately destroyed. I am talking on the 
basis of a recent report in the "Statesman". I 
would like to know incidentally how far that is 
correct. But that is not the main thing. 
Irrespective of whether the Soviet represen- 

tatives said such a thing or not, a very 
important question has been raised here and we 
are grateful to Mr. Dahyabhai Patel for having 
brought it to the notice of this House. It may be 
the Soviet today, it may be the Americans 
tomorrow, somebody else some other day. The 
central point is our Ministries are not 
functioning in a coordinated way. That is one. 

Secondly, our public project industries are 
being starved, are being made to lie idle, and so 
much public money has been wasted. What is 
the policy behind this? Why is it done? Mr- 
Chairman, Sir, Mr. Chandra Shekhar mentioned 
about aluminium. My esteemed friend, Mr. 
Dharia, mentioned about preference being given 
to the Birla industries. Mr. Bhupesh Gupta 
mentioned about the H. E. C. having been by-
passed. I can add to the list deals in respect of 
mining machinery and sugar machinery. Now, 
the Ranchi plant is a highly sophisticated plant. 
It can manufacture steel plants as well. And 
why is it lying idle? Is this House to believe 
that it is just an accident that when such a plant 
is available to us, this thing goes on getting 
done, namely, orders to the private sector, big 
businessmen and business houses being 
allowed? I have to say that what the honourable 
Minister says is so much of platitude, as if he is 
very much concerned about it, and in practice it 
is just the opposite. You are not concerned 
about the development of our public sector 
industry. That is what I want to say. Further he 
is showing concern about our guest repeatedly 
and he is evading a direct answer to the 
question. Is it not a fact there is lack of 
coordination between the Ministries ? Are we 
not in a mess in the country more and more? 
The Steel Ministry obviously wants the plant to 
be used, but probably some other Ministry 
wants some private sector projects or private 
sector industries or big business houses to get 
the imported machineiy. The honourable 
Minister unfortunately, in my opinion, has not 
appraised the House of information which he 
obviously must haye. That is why with due 
respect, Mr. Chairman, I say—it is not all 
irrelevant— he has definitely to answer this. 
Why is it there is lack of indication on the 
specific issues which this question raises on a 
public sector plant which is getting stuck up 
and not functioning? Therefore, I would only 
end up by saying that so far as I see, whether 
the Soviet man said it or some other man said it, 
if anything is true, it is good for us. We have 
always been a nation which learns from others. 
The people who criticise us help us greatly 
rather than 
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those who flatter us and deceive us. My point 
is this that, so far as we are concerned in this 
particular case, is it the Minister's case that 
everything is all right or will he give forthright 
answers? There is no question of taking shelter 
repeatedly behind the guest of honour. We are 
not talking of the guests. The question is 
whether he is prepared to say right now that it 
will be done so in respect of this. My honest 
conviction is that this is symptomatic of the 
disease which is not only in the Ranchi steel 
plant that the Ministries are at loggerheads but 
practically on everything more and more 
things are going in that way. Tn our country 
today the schools are closed, factories are 
closed, the Ranchi plant is lying idle and all 
those things. So, I would respectfully request 
him to say whether they will make a change in 
their policies, otherwise, nothing will come 
right in this country. 

SHRI  FAKHRUDDIN ALI AHMED: 
Sir, the honourable Member has made many 
observations. I think many of these 
observations, it would be proper to raise them 
when we are discussing the Fourth Five Year 
Plan which certainly will come up for 
discussion before this House. May I point out 
to him that so far as his information is 
concerned that the time-recording machines 
haye been destroyed, it is incorrect. I do not 
know wherefrom he got this particular 
information. May I also point out that so far as 
the Ranchi plant is concerned, till the year 
1970-71 we have got sufficient work for this 
Ranchi plant. Now our worry is that beyond 
1971 we must get sufficient orders in time and 
that matter is being considered by the Planning 
Commission and it will be open to the 
Members of Parliament to exercise their 
influence to see that such amount as is 
necessary in order to keep this plant fully 
utilised, is given to us and the Planning 
Commission is made to accept our policy so 
that there will be no idle capacity. Those are 
questions which cannot be answered at the 
present moment. 

DR. ANUP SINGH (Punjab) : Mr' 
Chairman, Sir, in spite of the fact that three 
honourable Members gave specific instances 
in which the indigenous units were not only 
ignored, but some bigger units were allowed to 
import—Mr. Mohan Dharia mentioned one, 
Mr. Bhupesh Gupta mentioned another and 
Mr. Chandra Shekhar mentioned yet another—
the honourable Minister's answer to all these 
was, "It has been my policy to encourage 
he indigenous projects." Nobody doubts that   

it   is   the   declared   policy   and   the 
onourable   Minister sticks  to  it.  But he 

will be good enough to tell us, on concede a.1 

least, that there is an obvious discrepancy 
between the principles and the implementation. 
He has not given or caTed to give or deemed it 
necessary to give any answer to any of the 
points that we raised. Why are the Birlas 
allowed to import? What is it that the American 
experts said that our Hindustan Machine Tools 
could have produced something within three 
years? I think that requires an answer. 
Similarly, the other two instances that were 
given. Each one is specific, categorical, very 
clear. The answer should not be that it has been 
my policy. It is your policy. We believe that 
you are utterly sincere in it. But is it being 
implemented? If you say, "Yes, it is being 
implemented", then there must be some answer 
to these specific problems that have been 
raised. 

SHRI FAKHRUDDIN ALI AHMED : As I 
have said, we are merely concerned with the 
statement with regard to the particular matter 
and any questions regarding clarifications can 
be asked. If the honourable Member wants to 
have exact information, I can give. I can point 
out this thing that whenever a deviation from 
any policy is brought to our notice, it is not at 
my level, it is beyond me at a higher level to 
see those things rectified, and we shall see that 
this policy is implemented. 

MR. CHAIRMAN: Mr. Arjun Arora. Kindly 
be brief. I am not going to charge you that you 
are not careful. What I say is please be brief. 

SHRI ARJUN ARORA : Sir, I wiH be the 
briefest of all the questioners. Sir, may I know 
whether in the discussions with the Soviet guest 
it came out that the idle capacity in the H. E. C. 
and other public sector plants is due firstly to 
the failure of the Government to produce a Five 
Year Plan, secondly to the criminal act ol 
Government in putting an end to the economic 
development of tlie country and thirdly to 
giving favours to the big industrialists and 
allowing them to import things which can be 
indigenously manufactured ? 

SHRI FAKHRUDDIN ALI AHMED : 
Sir, I have already pointed out that it will not 
be fair to attribute to our Soviet guests some 
observations which they have not made. They 
have made no reference to the Five-Year Plan. 
They are here to help us to what extent these 
plants can best work. 
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SHRI   A.   G.   KULKARNI:   May   I know,  

Sir, from  the Government whethet 7hey are 
aware that Mr. Skachkov- sated that this 
underutilised   capactiy    because of non-
coordination   has created problems not only 
for the Ranchi plant,   but for the entire gamut 
of Soviet assisted mdustnes in   this country. 
He has stated that tf such machine-building  
plants  are /un   under-utilised and are not 
profitable the Soviet Union will consider afresh 
whether to give further assistance to this 
country,   ho, Sir, I draw your attention to the 
very serious nature  of his  observations.     
Apart Irom this and the other things that I   may 
know from you, I   should think that there must 
be   absolute   coordination      tn      all    tne 
departments so that it may appear that u is all 
one department—just as you seen in  the 
private sector and that you feed each firm with    
an order. In    this connection may I also know 
whether the Government of India   will talk 
with   their Soviet counterparts that   the   
manufacturing capacity of these plants, like the 
Heavy Engineering Corporation,   will be 
utilised by the Soviet in the third countries 
where they are going to give aid so that we can 
have a balanced industrial   capacity        
developed  m   this country, because the failure 
of the Fourth Plan is looming large and in that 
connection Government should take care on 
these two matters? Will    the Government 
assure us on these, Sir? 

SHRI FAKHRUDDIN ALI AHMED : It 
will be very unfair to attribute to them that 
they have given us a threat that they will not 
give assistance to the various works which 
we bad set up with their collaboration. On 
the other hand, so far as the talk that I have 
had with Mr. Skachkov is •concerned, he has 
been very good enough to say on tehalf of 
the Government that whatever assistanced is 
require will be forthcoming to see that these 
projects work profitably and in the best 
interests of the development of this country. 

SHRl D. L. SEN GUPTA (West Bengal) : 
Mr. Chairman, Sir, I would not like to disturb 
the Minister by referring to the Soviet 
Minister here but nevertheless, whether we 
refer to the name of the Soviet Minister or 
not, the point remains and ihe question here 
is that the performance of the Heavy 
Engineering Corporation, Ranchi, is very 
poor, whether the hon. Minister accepts it or 
not. The second •centention is whether he 
also agrees that it is not run to the loaded 
capacity and it can be run profitably if it is 
run to the loaded capacity. The third thing is 
whether he  agrees  that  there  is no  co-
ordination 

between the different departments of the 
Government. Fourthly if he does not consider 
that as the reason for the failure of the said 
plant what, according to him, are the reasons 
for the poor performance of the plant as such? 

SHRI FAKHRUDDIN ALI AHMED: I 
think I have failed to say a thing which the 
hon. Member could appreciate. I have not said 
that the HEC plant has failed. What I have 
pointed out is that first of all we must 
remember that it is a very sophisticated plant 
which lakes a very long time before it could 
pick  up its full  capacity. Even in the Soviet 
Union, I can tell you about a similar plant 
which was set up in Uralmash. It was set up in 
the year 1923; but till 1931 it was having its 
trouble and ihen il picked up and now it is 
working to its full    capacity. Now, therefore, 
we have work,   as I   have said, till 1970-71, 
and there is no question of that plant remaining 
idle till 1970-71. But the question is that we do 
not know what will   be our future plan for 
development or production of steel,   say in the 
succeeding four or five years, and unless and 
until  this is clarified now. it will not be 
possible for us to say whether its capacity will 
be fully utilised. And then, also I can say that 
its maximum capacity is 85,000 tonnes, but it  
cannot be utilised  in the  course of four or five 
years' time;  it will require some more time to 
pick up that maximum capacity. That the hon. 
Member should realise. 
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'actory working and bad results achieved in 
some of the important establishments in Russia 
? 

SHRI FAKHRUDDIN ALI AHMED: Sir, it 
will not be proper for me to say anything about 
the results of the working of factories in other 
countries; it will not be proper for me to say 
anything. Now I can only point out this much 
that, so far as the HEC is concerned, the 
maximum capacity for which this unit has been 
set up is about 85,000 tonnes. And the exact 
figure to which we are working today, that is 
not with me just now, and 1 can place the figure 
on the Table of ihe House. 

SHRI ABID ALI ; Thank you. 

SHRI KRISHAN KANT (Haryana) : I will not 
refer to our Soviet guests; I will only refer to our 
Government and to our Minister here. I would 
like to know about the policy which he has told 
this House he has been pursuing, that is, not to 
import anything which is manufactured here. 
Since when has this policy been adopted? Is it 
not a fact that in ihe last ten or eleven years the 
smaller people who went to the DGTD with their 
applications were rejected while the monopolists 
and the bigger people always managed to get 
whatever they wanted? What is the difference 
between the previous policy and the policy 
which the hon. Minister says he has now adopted 
and what are the loopholes and other things that 
he has plugged? {Interruptions) AN HON. 
MEMBER: All these things do not arise here. 

SHRI KRISHAN KANT : This arises from the 
reply given by the hon. Minister. May I get an 
assurance from the hon. Minister that he will look 
into all those import licences which these bigger 
people had managed to get and see wherever any 
mischief has been played like some sort of a 
connivance between the monopolists and some 
officers, such import licences will be scuttled 
and they are not allowed to import those things? 

SHRI FAKHRUDDIN ALI AHMED : Sir, we 
have been strictly pursuing the policy of not 
allowing the import of any of the items as are 
being indigenously manufactured in our own 
contry. In fact, I would like to inform the House 
that at one time we considered the feasibility of 
cancelling even the contracts that had I earlier 
been entered into.  Even that action 

SHRI ABID ALI : Two questions, Sir. First, 
how much capacity is installed in the various 
departments in Ranchi, and how much utilised, 
and, Sir, how much more has been installed, 
subsequent to the decision about Ranchi, in the 
private sector ? How much quantity has been 
imported ? And will the hon. Minister kindly 
see the the suggestions made from this side 
including myself about this capacity non-utili-
sation and the replies given by his predecessor 
to what we had been submitting ? And, Sir, will 
the hon. Minister kindly ascertain from the 
distinguished visitors the nature of discussion 
in works committees and other party meetings 
about the    unsatis- 
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has been considered by us and wherever it is 
possible for us to see that the indigenou5 

manufacturer gets preference that is being 
done. 

 
SHRI A. D. MANr (Madhya Pradesh) : Sir, 

I visited the Ranchi plant quite recently and I 
found the plant was in a very bad way. May I 
ask the Minister to answer three short 
questions? Firstly, there is a lot of politics at 
the managerial level and the controversy about 
the installation of the Jawaharlal Nehru statue 
has impeded production. Is it a fact? Secondly, 
is it not a fact that there is no active selling 
organisation for the Heavy Engineering 
Corporation? Thirdly, the prices of the HEC do 
not compare favourably with the prices quoted 
by the private sector. Is it not so ? 

SHRI FAKHRUDDIN ALI AHMED : 
Again, this question of pricing and all these 
things involve a serious discussion. But we are 
always trying to say something against the 
public undertakings and want to compare them 
with the private sector undertakings without 
realising what additional expenditure has to be 
incurred by the public sector undertaking. 

SHRI LOKANATH MISRA : The point is, 
why should you penalise the consumer for 
your inefficiency ? 

SHRI FAKHRUDDIN ALI AHMED: They 
are doing many social welfare acti" vities; 
townships have been built and many other 
amenities.   .   . 

SHRI LOKANATH MISRA: At whose cost 
? 

SHRI FAKHRUDDIN ALI AHMED r . . . 
are added. All this is added as expenditure of 
the public sector undertaking and on that basis 
the pricing is done. This is a matter which we 
should consider and see whether we can revise 
the policy so that the public undertakings may 
be exempted from the expenditure which is 
incurred on these things. Then surely it will be 
possible for us to compete with   the private 
sector. 

PAPERS LAID ON THE TABLE 
NOTIFICATIONS UNDER Thi   EMPLOYEES' 

PROVIDENT   FUNDS   AC", 195a 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI JAISUKH-LAL 
HATHI) : Sir, I beg to lay on the Table a copy 
each of the following Notifications (in English) 
of the Ministry of Labour, Employment and 
Rehabilitation (Department of Labour and 
Employment) issued under the Employees' 
Provident Funds Act, 1952 J<— 

(i) Notification     G.  S.  R.  No.  2083,. dated 
the 22nd November, 1968. 

(ii) Notification     G.  S.   R.  No.  2084,. 
dated the 22nd    November,    1968. 

[Placed in Library. See No. LT-2648/68 for 
(i) and (ii).] 

THE   INDIAN TELEGRAPH (AMENDMENT) 
RULES,    1968 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
rAGANNATH PAHADIA): Sir, on behalf jf 
Dr. Ram Subhag Singh, I beg to lay >ri the 
Table, under sub-section (5) of ection 7 of the 
Indian Telegraph Act, 885, a copy each of the 
following No i-ications (in English and Hindi) 
of ih: Ministry of Communications (Indian 
Posts: 


